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SHRI RAINATH SONKAR

SHASTRI Yes, Slr, we have proof
Yof

MR, SPEAKER No, there is
difference between having preofs: and
taking responsibility.

SHRI -BAJINATH. SONKAR
SHASTRI : There is a Messers Conti-
nental. Hooring Glass Limited. This
company was also given Rupees 71

, crore without the permission of 1.D.B.1
and LCIL.C.L Sir, the company had
submitted a project involving Rs. 400
crore and the company was given
foreign gxchange without completing
the project. Sir, a statement showing
particulars of loan up to March 31,
1990 is given in the Report of the
Board of Directors on page 108, para
2.9%. Tt shows the amount of lpan as
Rs. 153 crore 64 lakh which is totally

"incorrcct. According to Economic
Times ‘dated - 31st March and many
othier newspapers ' this loss is to the
tune of Rs. 581.93 crore and not
Rs. 153 crore.

Sir, 1 request that if all these facts
publishetl: in newspapers are incorrect
why does; the Chaisman of Industrial
Development . Corporation, who is

- right now present here, not refute these
3Eeﬂﬂﬁ0ﬂs'u .These. news. items have
appcatbd in all thcle.admg NeWspapers

of the country. Why is he not rcfuunb

themu“ I

‘BPEAMI “"Plase Tisten,
yowuufraﬂc aly swe i ’thxs ‘House
by sayig hat: it 'Has been pum.ea

)m newspaplis bet you cahnot raise
issues simply on that basis.

SHRI RAJNATH SONKAR

SHARTRI ~ 'Fhat'® correet bt T had

given 40066 f pAvilege 10 you umder
SL-L/B(NMOILSS—14

Rule 222 In'sesponse to it you tepliad
that' nothing could be done. .But 1
reguest you to issue direction to the:
Chairman of the Corporation: wha js: .
present here to conduct an inquiry into
this matter. It is a very serious ‘issue.
There is lot of bungling. Crorés of
rupess pf the-country. are being wasted.
We should consider this matter in this- -
House. I have already made a syb-
mission that the newspapers, which
are publishing incorrect stories, be
sued. I had given you a notice. of
privilege and action should be takem
on it.

{English]
SHRI' BASU DEV ACHARIA :

Last week, on I.hls subject, I gave
notice. .

13.28 hrs.

PAPERS LAID ON THE TABLE

Anoual Report of and Review on the
Working of the Indian Instituie of

Year 1989-90 efc. - j

[English]
THE MINISTER OF HUMAN
RESOURCE DEVELOPJGENI ,

(SHRI ARJUN SINGH) Sir, 1 beg,
to lay on the Table—,

(1) (i) A copy of the Almual Re—
port (Hindi an&Enghsh vetsions) ‘of
the Indian Institute’ of ‘Mafagement,
Bangalore, for the ydar 1989-90 dlong
with Audited Accounts.

(i#) " A copy .of the Réview (Hindi:
and English versions) by tlie!&otemn-
ment on the working of the Inm .
institite of management, _ Bangllore,
for the year 198990

-
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{2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
at (1) above.

[Placed in Library. See No. LT-
406/91.]

(3) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Raja Rammohun Roy Library
Foundation, Calcutta, for the year
1989-90 along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Raja
Rammohun Roy Library Foundation,
Calcutta, for the year 1989-90.

(4) .A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioncd
at (3) above.

[Placed in Library.
407/91.]

(5) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Indian Institute of Management.
Abhmedabad, for the year 1989-90
along with Audited Accounts.

(it) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Indian
Institute of Management, Abmedabad.
for the year 1989-90.

(6) A statement (Hindi and Eng-
lish vessions) showing reasons fci
delay in laying the papers mentioned
at (5) above.

{Placed in Library. See No. LT-

408/91.]

See No. LT-

Notifications under Juvenile Justice

Act, 1986 etc.

(Translation] ,

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) : Sir,
with your permission I beg to lay on
the Table :— ‘

(1) A copy each of the following
Notifications (Hindi and English. ver-
sions) under sub-section (3) of sec-
tion 62 of the Juvenile Justice Act,
1986 :—

(i) The Juvenile Justice (Laksha-
dweep) Rules, 1988 published
in Lakshadweep Gazette dated
the 28th March, 1988.

The Juvenile Justice (Daman
and Diu) Rules, 1988 publi-
shed in Notification No. 35-1-
87 D&D in Daman and Diu
Gazette dated the 28th July,
1988.

(2) Two statements (Hindi and
English versions) showing reasons for
delay in laying the papers mentioned
at (1) above.

[Placed in the Library. See No. LT-

409/91.]

(3) A copy of the Detaﬂed De-
mands for Grants (Hindi and English
versions) of the Ministry of Welfare
for 1991-92,

[Placed in the Library. See No. LT-

410/91.]

(i)

THE MINISTER :OF. STATE BN.
THE - MINISTRY OF HEALTH &



